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IN THS HOH»BLS HIGH COURT OF JUDICATURE AT ALLAHABAD 

( UJCmOM BENCH ) i LUCKNOW :

V.-RIT PETITION NO, 1)3 OF 1979

W, Mi \f V» 1*
TMnmSkv? <ViT?wWr

HASH'IULLAH & OTHERS. ........ PETITIONERS.

VERSUS

UNION OF INDIA & OTHERS. ... OPPOSITE PARTIES.

W» U »» %A MlTVlT w’RTT?

: I N D E X :

SL.NO. 1 . DESCRIBTION OF PAPERS | PAGE NUMBERS

1 . Writ Petition under Article 226 of 
the Constitution of India.

1 - 8

2. A F F I D A V  I T 9 m* 10

3. Annexure No* 1 11 »4 •iiW

4. Annexure No, 2 12 - 15

5. Annexure No. 3 16 - 17

LÜCKNOY/:

DATED: FEBRUARY 2, 1979.

I f
COUNSEL FOR THE PETITIONERS,



V-

jT
M '

- 2 -

3* The Divisional Signal and Telecommunication 
Engineer (M), N.£. Railway, Ashok Marg,
Luckno\í*

4. The Divisional Superintendent (P), N.E.
RailT^’ay, Ashok Marg, Lucknow.

OPPOSITE PARTIES,

\IR1T PETITIQN UNDER ARTICLE 226 OF THE CQNSTITÜTIQN (HF
INDIA V.

The petitioners most respectfully beg to
y

submit as underí-

I

1. That all the petitioners are the employees of

Opposijie Party No. 1 and at present v/orking \inder Tele­

communication Inspector (A*C,S,R.) Daliganj, Lucknow 

under the control of opposite party No* 3*

j-

2* That the petitioners No. 1 to 8 were initially

appointed as Casual Khalasies in the ConstructSon V/ing 

of the Signal and Telecommunication Department, N.E, 

Railway, Lucknow, on different dates given in column No.3 

at para 4. They were subsequently,on different dates 

given on coliomn No. 4 at para 4, st&rted officiating 

and working as Casual Assistant Line Man.

3« That the petitioners No. 9 to 12 were appointed

directly as Casual Assistant Line Man in the Construction 

/  Wing of the Signal and Telecómmunication Department,

N.E, Railv^y on different dates given in column No. 4 

below.

4* That with reference to the para 2 and 3 above

the below noted Chart is being givens-

(Continued on page 3/,
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A

Column Column 
No.1 No.2

' Column 
No.3

Column
No.4

Sl*No. Ñame of Petitioners Dáte of 
Appointment 
as Casual 
Khalasi

Date when started 
officiating as 
Casual Asstt*
Line Man*

1 . Hashmullah 23 .-4.1971 7.9*1972

2* Banka Singh 23.5..1970 3.10.1972

3^ Sri Niwas 4.6.1970 18.4.1973

4* Abdul Kalim 19*7*1965 18.11.1972

5* Deo Nandan Singh Hay 1972 11.12.1972

6* Tribeni 23.10.1969 14.4.1973

7. Radhey Shyam 22*7.1969
,¡

7.9.1972

8. Ashok Kumar Sinha 3.11*1972 1.1.1974

9. ílajendra Singh X 1.12.1972

1 0. Bhrigu Nath Singh X 25*11.1972

1 1 . Braham Deo Ram X 25.11.1972

1 2* Rajendra Prasad Saxena X 11.5.1973

5, That the work and conduct of tiie petitioners

all along during the aforesaidperiod remained up«to mark 

and there have been no oomplaints against them regarding 

their work and conduct*

6» That the petitioners being sénior most casual

"Assistant Line Man in the Construction \Iixig of the Signal 

‘ and Telecommunication Department of N.E.Railway, Lucknow,^

and being suitable, were promoted on regular basis on the
i

posts of Assistant Lineman with effect from 13*6*1974 and 

posted as such at different places under Telecommunication

^  Inspector (Maintenance), Daliganj, Lucknow*

!
I

7* That the opposite parties before promoting the

petitioners to the post of Assistant Lineman on regular 

basis adjudged their suitability and after due considera- 

tion of their service record and seniority promoted them
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; . to those posts. The scale of pay of Assistant Lineman

against which the petitioners were prometed initially was 

fó. 75-110 which was subsequently revised to Rs. 210-290*

The proinotion of the petitioners was made in the 

revised scale.

I

8* That the petitioners siíice their promotion

have been continuously working and discharging their 

duties with utmost sincerely and devotion and have been 

obtaining their regular yearly increments in the scale of

Rso 210-290. These have also appeared in the test necessary
li

for Crossing Efficiency Bar in the aforesaid scale.

9. That the petitioners are posted in the 

V/ireless and telecommunication imit and have been deputed 

for maintenance of telecommunication over head lines. They 

have been working as such since their promotion to the 

post of Assistant Line Man in the V/ireless and Telecommunics 

tion Unit.

10. That the Railway Board vide circular letter 

No. E (N.G.) 1-72-P.M.1/72 dated 17.7.1972 and its clari- 

fication letter No. E (N.G.) 1-72-P.M.1/72 dated 6.12.1972 

provided that in future line man posted for telecommunica­

tion unit should be designated as T.C.M./Line, It was

 ̂ also directed by the Board that no separate category of

' Line Man need be maintained in the telecommunication

wireless wing. It further directed that the Lineman 

already posted shall be designated as T.C.M./Line. A true 

copy of the clerification letter No. E (N.G.)1-72-P.M.1/72 

^  dated 6.12.1972 is being filed herewith as Annexure No. 1

' V  to this writ petition.

11• That it is respectfully submitted that the

petitioners under law are entitled to be designated as 

T.C.M./Line but the opposite parties in utter disregard
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^  designated as T.C.M./Liné in the grade Rs# 260-400*

C r
^  (i) Sri Lal Man in the scale of 260-400

and violation of the orders contained in Annexure No, 1 

are still designating them as Lineman though they full- 

fill all the necessary conditions mentioned in the said 

circular,

12, That the petitioners since t^ieir promotion

referred to in para 6 above and are still carrying out 

heavy repairs, seasonal work (Line), cleaning of 

instalators, retentioning of wires and binding wires etc, 

They are required to maintain the tele-comraunication wire 

lines upto 400 to 600 wire Kms, not more than 30 or 32 Km 

Section.

1 3 , That the work and duties which the petitioners

have been and are presentí^ discharging are the same which 

are being discharged by all the employees of the Railway 

designated as T.C.K./Line and are getting the pay in the 

scale of Rs. 260-400,

14, That there are 3 grades of T.C.M. Line i,e*

T.C*M,/Line Grade I Rs, 175-240 Revised scale Rs. 380-560, 

T.C.M./Line Grade II Rs, 130-212, Revised scale Rs* 330-480 

T.C.M,/Line Grade III Rs#110-180 Revised scale Rs, 260-400,

15, That it is pertinent to note that the below noted

persons who alike the petitioners were Assistant Lineman 

working under wireless and tele-commimicatión iinit on the 

basis of circular contained in Annexure no, 1, have been

designated and posted as T.C.M./Line in the grade of 

Rs, 260-400 at Gonda,

(ii) Sri Noor Islam in the scale of Rs,260-400, 

designated and posted as T.C.M./Line in grade of Rs,260-400 

•at Gonda.
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(iii) Sri Mohd, Yasin Ánsari in the scale of 

Rs. 260-400, designated and posted as T.C.M./Line in grade 

of Rs. 260-400 at Mailani imder T.C.I./ACSR, Daliganj*

(iv) Sri Ram Lal in the scale of fó. 260-400, 

designated and posted as T.C.M./Line in grade of Rs.260-400 

at Sitapur.

16, That the persons mentioned in para 15 above

as well as several other Lineman working in the wireless 

and telecommimicatión units, desigilated as T.C.M./Line 

in the grade of Rs. 260-400 and other T.C.M./Line working 

under the wireless wing are performing and discharging 

the same type and quantity crf work v/hich is being performed 

and done by the petitioners*

17. That all the Lineman who were posted and 

working in the wireless and telecommimication unit with 

the exception of the petitioners have been designated

as T.C.M./Line in the grade of fe. 260-400 and the petition­

ers have been discriminated without any ryhem or reason in i 

this regard by the opposite parties*

18, That it is respectfully submitted that the 

petitioners have been discriminated unreasonably from 

several other employees similarly placed and circuns- 

tanced in the matter of their employment. The petitioners 

are being given a lessor scale while the persons mentioned 

above and others are getting much higher scale for the 

same and similar work which is against the principie 

'’equality before the law" and ”equal protection of the 

law«.

19, That it is most respectfully submitted that

the fundamental principie inuntiated under Árticle 39(d) 

to the effect that there shall be equal pay for equal
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1
\\Tork for both men and women, have been totally ignored 

by the opposite parties*

20, That the petitioners on 13*9.1978 made a

representation to the Chairaaíi Railway Board sending 

its copy to the opposite parties specifically áHiaaiiiHg 

demanding about their right to be designated as T.C.M,/ 

Line in the grade of fc,260-400 but invane. The petitione#- 

rs also send a reminder to the said authorities reques- 

ting them to grant the relief claimed by them in their 

representation but the opposite parties by not deciding 

the matter within reasonable time have impleadly deeraed 

t(ií have refused the same. A true copy of the represen­

tation dated 13*9.1978 and a true copy of reminder 

dated 14.12*1978 are being filed herewith as Annexure 

Nos. 2 and 3 respectively to this writ petition.

21* That the petitioners having no other

altemative afficatious remedy beg to prefer the present 

writ petition on the following amongst the other:

G R O U N D S

> (i) Because the petitioners legally are entitled

to be designated as T*C.M./Line in grade of Bs#260-400 

for which they specifically made a demand which under 

the facts and circumstances of the case, deemed to have 

been refused by the opposite parties*

(ii) Because the circular letter of the Railway 

Board contained in Annexure No. 1 is mandatory in 

nature having statutory forcé of law binding on the 

opposite parties*

(iii) Because under Annexure No» 1 the petitioners] 

have a right to be designated as T*C,M./Line*



(iv) Because the persons similarly placed i.e, 

Lineman v/orking in the wireless and telecommunication 

units have been designated as T.C,M,/Line in the scale 

of Rs*260-400 and the petitíoners have been discriminated 

without any reasonable cause in this regard which is in 

utter violation of Article 14 and 16 of the Constitution 

of India*

(v) Because the petitioners are discharging the 

same type and quantity of work and their duties are 

similar to those who have been designated as T*C,M*/Line 

in grade Rs,260-400 as such in view of the Fundamental 

principie laid down under Article 39(d) (equal pay for 

equal work) xmder the Chapter of Directive Principies of 

State Policy of the Constitution of India, the petitioner; 

are entitled to the same grade.

WHEREFORE, it is most respectfully prayed 

as underí-

(a) That a vrrit, direcüon or order in the nature 

of mandamus commanding the opposite parties to desígnate 

the petitioners as T.C.M./Line in grade of Rs,260-400

< vr.e.f, the date of their promotion i.e, 14-6-1974 be

issued against the opposite parties*

(b) ' That a vnrit, direction or order in the nature 

of mandamus commanding the opposite parties to detenhine 

and pay the entire difference of arrears of pay which

^  may be found due to the petitioners as a result of

change in the grade from Rs.210-290 to Ps.260-400*

OR

: In altemative, issue a writ, diréction or

;order in the nature of mandamus commanding the opppsite 

;parties to decide the petitioners' representation 

contained in 4nnexure No* 2.

- 8 -

( R*C* Saxena ) 
Advócate,

Lucknow: COUNSEL FOR THE PETITIONERS.
Datedj February 2, 1979.
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IN THE HON’BLE HIGH COURT OF JUDICATURE AT ALMHABAD

( LUCKNOVÍ BSi'íCH ) : LUCKNOW :

Writ Petition No, of 1979.

Hashmullah and others*

VERSUS

Union 6f India & Others.

... PETITIONERS.

... OPPOSITE PARTIES,

V/RIT PETITION UNDER ARTICLE 226 OF CONSTITÜTfflON OF INDIA

A F F I D A V I T

I, Hashinullah, aged about 31 years, son of 

Sri Kurvan, R/o Village Sekhui Senapati, Post- Ramwada 

Jagatram, Distriot Sewan, do hereby solemnly affirm and 

State on oath as under;-

1• That the deponent is the Petitioner No. 1 in

the above noted v/rit petition and is fully conversant 

with the facts deposed to hereunder.

2. That the contents of paras 1 to 20 of the

vn?it petition are true to my own knowledge.

3, That the Annexure Nos. 1 to 3 are the true

copies of the ditiginal and the deponent has compared 

them v/ith the original.

Lucknowí DEPONENT.

Dated: Februay 2, 1979*
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VERIFICATIONs  s  s  ss := r; sr sx =: s  s  s

I, the deponent named above, do hereby verify 

that the contents of paras 1 to 3 of this affidavit are 

true to my own imov;ledge* That no part of it is false 

and nothing material has been concealed, so help me God*

Luoknow:
DEPONENT.

Dated: February 2, 1979.

I identify the deponent who has 
signed before me.

( K.C, -Sáxena ) 
.ADVOCATE.

Solemnly affirmed before me orí February 2, 1979, at V,>t,

a.m./p.m. by Sri Hashraullah, -ttie deponent, who is 

 ̂ identified by Sri R.C, Saxena, Advócate, High Court,

Lucknow Bench, lAicknow.
I

I have satisfied myself by examining the deponent 

that he understands the contents of this affidavit
I

which have been read out to him and explained by me.

'■ c /  / f l í
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IN THE HIGH COURT OF JUDICATÜRE AT ALLAHABAD

( LUCKNOW BENCH ) í LUCKIÍOW :

Writ Petition No, ,of 1979.

Hashmiillah and others, PETITIONERS.

VEEISUS

Union of India & Others* ••• DEPOSITE PARTIES*

' ANNEXURE NO. 1

A copy of Railway Board letter No, E (NG) 1- 

72-PM-1/72 dated 17-7-1972 and further clarified vide 

their letter No. E(NG)1-72-FM-1/72 dated 6-12-1972.

It has also been decided that in futura 

Lineman posted for Telecommunication Units should be 

designated as TDM/LINE and no separata category 

of Line Man need be maintained in the Telecommuni- 

cation, Wireless V/ing. Such of the Maintaners who 

have been designated as Line Man and have deputed 

for maintenance of Telecommunication. Over-head 

Lines may be designated as Telecommunication
I

maintaining (Line)(Tcm/Line)•

TRÜE COPY

7
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IN THE HONBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

( LÜCKNOW BENEH ) : LüCKNOW :

V/rit Petition No. of 1979.

Hashmullah and others*

Union of India & Others*

VERSUS

... PETITIONERS.

... DEPOSITE PARTIES.

ANNEXURE NO. 2

To

The Chairman,
Railway Board, Ráil Bhawan, 
New Delhi. ¡

Through: Proper Channel»

Sir,

The undersigned most respectfully showeth

as unders-

1. That initially the undersigned was appointed as

Casual Khalasi and after sprving |or more than a year, was
iX

appointed as Asstt. Lineman with effect from 1-1-1974.
a

2* That alongwith the undersigned several other

persons were appointed to the post of Assistant Lineman 

few of them are sénior to the undersigned. All these 

appointments were made by the authorities for maintainence 

of A.C.^.R. Alignment of North E a s t e m  Railway.

3* That during the year 1975 Divisional Supdt.

(Signal), Lucknow vide his D.O, No. R/III-59/6/Signal/ 

ACSR/Staff Pt 1/508 dated January 28/29, 1975 addressed 

to Shri O.P. Jain, Dy.CSTE/Tele/GKP asked for sanction of 

the staff on permanent basis in which he has changed the 

designation of the post viz from Asstt. Lineman to Line 

Attendent. ít is however pointed out that the scale of 

pay for both of the posts (Lineman/Line Attendant) 

v/as the same viz 210-290, The imdersigned and others who 

were appointed as Assistant Lineman were thus re-designated



^  as Line Attendents* /

4, That the yeard - stick fixed for Line Attendent 

was as followsj-

« LINE ATOSUDENT (Rs*210-290) The Line attendent will 
maintain:

(i) 150 V/ires Kms on a straight overhead alignment 
in open country;

(ii) 120 wires kms in case where part of Section 
falls in óungle area;

(iii) 100 wires Kws of wire alignment vrtiere part of
Section falls in busy city area* The maximiim
route Kms should not, however, be more than
30 Kms,"

y
5, That the next post above the aforesaid post of 

Line Attendent is TCM Line II, scale of pay being Es*330-480

^ It is pertinent to note here that there is no post of Line-

man or TCM Gde III in the páy scale of Rs.260-400,

6, That over since the appointment of the undersigned

against the post of Line Attendant and having been completed 

the services for more than five years, but till to date no 

seniority list of the cadre has been prepared although the 

fact remains that the imdersigned has been worfcing in a 

clear and existing vacancy against permanent staff*

7* That the Railv;ay authorities have re-designated

the post for some ulterior motive which has caused a 

serious discrimina ti on in the pay scale of the undersigned* 

There is no post of Line Attendent in other Railway but 

there exist the post of Lineman. The North E a s t e m  Railway 

had created this post of Line Attendent of their own in 

order to déscriminate the personal in their pay scalesf.
Y

8* That according to Railway Boards letter No*66/W3/

TCI/2 dated 28-2-1967, it has been decided that for technica: 

establishment there shoúld be a Lineman who will maintain

^  line wires upto 32 route Kms or 20 miles whichroer is

greater* The scale of pay assigned for the post of 

Limeman is Rs*260-400*
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9* That there is no difference in the yard -stick

fixed for lineman and Line attendent post, but there is diffe¡ 

rence in the scale of pay assigned to the post of Line 

attendent is Rs,210-290 instead of Rs,260-400. Thus there is 

clear discrimination,

10* That during the year 1972, the Railway Board vicíe

its letter No.E(NG)l-72Hfi 1/72 dated 6-12-72 had further 

clarified the position. The relevant paragraph reads as
I

follows:

”It has also been decided that in future Lineman 

posted for Telecommimication Unit should be designated as 

TCM/Line and no seperate category of Lineman needs be 

maintained in the Telecommiinication, V/ireless V/ing* In such
I

of the maintainance who have been disignated as Lineman 

and have deputed for maintance of Telecommimication, Overhead 

Lines may be designated as Telecommunication Maintaining 

(Line (TCM/Line. w

11. That as per aforésáid decisión of the Railway Board 

the designation of the undersigned's post ought to have been 

TCM/Line and not as Line Áttendant*

12. That as stated in the Preceding Paragraphs, there 

exists no post of Line Attendant in Northern Railway but the 

personnel so appointed are designated as *Lineman*. They are
I

carrying out the same duties as are assigned to the under- 

signed. The scale of pay for the post of Lineman is Rs*260-400 

while the undersigned has been given a lesser pay scale v i z ,  

210-290 which on the face of it is discriminatory.

1 3. That now the undersigned has reliably l e a m t  that 

in view of the Railway Board’s letter dated 6.12.72, the 

Northern Railway had changed the designation of Lineman and 

now they have been designated as TCI'ULine)Pay scale being 

Rs. 260-400. To the utter dejection of the mdersigned, the
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North Eastern Railway au-thorities have not taken any action 

for changing the designation of the petitioners' appointment 

from Line Attendant to that of TCM/Line for the apparent 

reasons that the imdersigned and others be prevented from 

r' getting higher scale of pay.

' I r -

y-
14. That the undersigned has further l e a m t  that

certain test and interview of seniornaost Khalasis has 

taken place for promotion to the post of TCM/Line. The under­

signed and others who are holding the post of line attendants 

were not called for interview or test while the fact remains 

that all are working on higher post than *Khalasi* and have 

gained experience in the trade. Thus the undersigned and 

other who are working on the post of line attendant are bein£ 

discriminated in the matter of promotion to the next higher 

grade,

P r ' A Y E R

Under the aforesaid circumstances, it is prayed ths 

the North Eastern Railway au-^horities be directed to re- 

designate the post of *Line Attendants’ to be'TCM(Line)' as 

per Railway Board’s letter dated 6,12.72 and assign the pay 

scale of Rs*260-400 and pay the arrears of pay i.e. the 

difference between the scale of pay of Rs*210-290 and 

Rs* 260-400.

Seniority list be preparad and the imdersigned and 

other personnel holding the post of line Attendants be assig- 

ned their due place in thé seniority list of T.C.M. Line.

To consider the claim of the tindersigned and other 

personnel holding the posts of line Attendants for further 

promotion,

An early action is requested. In case the authori- 

ties concemed shall not grant the reliefs sought for above, 

the undersigned shall be compelled to seek the aforesaid 

reliefs through court of law. Yours faithfully,

Line Attendant
Dated: 13,9..78 North Eastern Railway,Lko.Divisía

Copy in advance to:- 1. Sj-i Ish Kumar»Dy CSTE/Tele/N.E. 
Rly.GKP, 2. G.M.(P) N.E.Rly Gorakhpur, 3.G.M.,N,E.Rly,GKP.,
4, D.S.,N.E.Rly,Lucknow, 5. Sri S.N.Auddy,D.S.T.E.,N.E.Rly., 
Lucknow, 6. S & T Association, Lucknow Jn.

rWV TRUE COPY
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#  ̂  IN THE HON*BLE HIGK COURT OF JUDICATURE AT ALLAHABAD

( LÜCKNO:/ B M C H  ) í LUCKNOW :

Writ Petition No. of 1979.

y

Hashmullah and others. ... PETITIONERS.

VERSUS

Union of India & Others. ... Opposite
Parties*

ANNEXURE NO. 3

To

The Chairman,
■Railway Board, Rail Bhawan,
New Delhi.

Through Proper Channel

Subject:- Representation dated 13.9*78 of Hashmullah
and 1122 other Line attendants v/orking imder 
D.S.T.E.(M) Lucknow. ________________________

Sir,

We, the representationists, respectfully submit

as under:-

1. That the representationists vide their representa­

tion dated 13.9.78 requested to grant the following reliefsí

(i) That the North Eastem Railvfay authorities be 

directed to redesignate the posts of ’Line Attendants' 

as ” T.C.M.” (Line) as per Railway Board*s letter dated 

6.12.72 and assign the paíy scale of Rs. 260-400 and pay the 

arrears of pay i.e. the difference between the scale of pay

Rs. 210/- - 290/- and Rs. 260-400.

'  /  i  -i \  A T *1 q4* 1(ii) A seniority list be prepared and the represer 

tationist and other personnel holding the posts of Line 

Attendants be assigned their due place in the Seniority lis" 

of T.C,M. (Line).

(iii) The claim of the representationists in 

respect of further promotion be considerad alongwith other 

personnels.

\ 2. That the copies of aforesaid representation were

sent/serve by registered post about more than 2 months 

' have passed yet the demands of the representationists have
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^  neittier been acceded to ñor the same have been refused so far,

3* That the demands of the representationists are

genuine and liable to be granted to them.

^  4. That it is expedient in the interest of justice

 ̂ that the reliefs sought for by the representationists may be

granted to them without any further loss of time*

Therefore, it is rfiquested that the reliefs claimed

by the representationists by their representation dated""\

\ ’ 7. Abdul Kalim
‘ 8* Ashok Kumar S i n ^

 ̂ 9. Illegible
10. Deo Nandan Singh 
11• Tribeni 
12. Banka Singh

In Advance copies sent for necessary action toí-

1. Sri Ish Kumar Dy. C S T  E (Tele)
N.E.Railv/ay, Gtorakhpur.

2. G.M. , N.E.R., Gorakhpur.

3. G.M., N.E.Railway, Gorakhpur

4. D.S., N.E.Railway, Lucknov/,

5. Sri B.N. Nigam, D.S.T.E., N.E.R.,Lucknow.

6. S & T Association, Lucknow.

7. Railway Minister,Government of India,New Delhi,

TRUE COPY

13*9*78 be granted to them without any further loss of ti|ne 

and in case the reliefs claimed are not granted within 15'dayj 

from the date of receipt of this reminder/notice and the 

representation is kept undecided the representationists 

shall be compelled to presume as if the reliefs claimed by 

them have been refused to be granted to them and they shalj. be 

free to take shelter in a proper court of law*

Yours faithfully,

Lakhimpur-Kherl Hashaullah

Dated December n ,  1978.
4. Rajendra Singh
5. Radhey Shyam
6. Braham Dev Ram
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IM THE H0H*3LE HIGH CÜURT OF JUíJICATü.Ií; Al’ ALLaIÍ^BÁD 

( L U a íN ^ .; BEa^CH ) I UJCKiNIO:/ :

C.M. Ápplicátion N o . ^ ^ ? ^ ( ¥ )  M  1980

UNm

Union of India & Others,

INÍ.RE:

VÍ.P, NO. 375 of 1979 

Hashmullah & Others

Versus

Union of India £< Others.

Applicants

. . .  P e tit io n e r s .

... Opp, Parties.

APPLICATION FOR COHDC^lArIDI: O? D£LAY líí FILING THE
CCUi^¡Ti;H-AFFIDHVIT

y

The applicants above named beg to state as under:*-

1• That the counter~affidsvit to the writ petition

could not be filed v.it.iin time due to certain unavoidable

circumstancss.

2, That the filiing of the counter-affidavit is

necessary for the ¿uat decisión of the case.

3. That the counter-affidavit is being filed

herevíith.

V'herefore, the applicants respectfully pray 

that the dslay in filin¿ the counter-affidavit be 

condoned and the same be accepted and brought to the 

record of the case.

Lucknov/;

ü a t e d t ^ J f t í í y "  , 1 S 3 0 . Counsel for the A^%^cants
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THE HON»BLE HIGH CQURT OF JUDICATURE AT ALLAHABAD 

( LUCKI^O\: BEMCH ) : LUCKNO^f :

Writ Petition No« 375 of 1979.

JSOUR Í 
a l L a I T a b a d

I n .

I
Hashmullah & Others.

VERSUS

Union of India & Others*

Petitioners*

Opposite 
Parties•

COUNTER AFFIDAVIT

I, N  P ________ aged about

years, S/o l_¿?Xe, V

cáo hereby solemnly affinn and state on oath as under:-

1• That the deponent is the Assistant Personnel

Officer (PC), Lucknow, and is fully conversant with 

the facts deposed to hereunder,

2* That the contenta of paragraph 1 of the

\vrit petition are admitted to the extent that all the 

petitioners are v/orking as Casual Asstt. Lineman in 

the scale of fe. 75-110 AS (210-290 RS) under TCI/ 

ACSR/DAL. All the petitioners were originally appointed 

in Construction in Signal Department and due to taking 

oteer the lines wires from Construction the petitioners 

v/ho v;ere v/orking as Casual Labours Asstt, Linemen at

the time of taking over were also taken by the
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the Maintenance only for the Administrative Control 

for the day to day duties as per instructions 

contained in GÍ4 (S$G)/GKP‘s No, N/242/2/46 Pt.III 

dated 25.3.74.

As per instructions contained in GM(SIG)/
■}

GKP’s letter No. N/2#2/2/46/Pt.III dated 25.3.74, the 

petitioners were temporiarily posted under TEI/ACSR/DAL 

r vide T*0. No, E/II/263/6/Lineman dated 14.6,74 with

the clear instruction that the petitionerw vd.ll 

continué to remain on the Books of DSTE/V/orks till 

i" fürther orders and for the administrative control

for day te day duties will be that of Inspector of 

Maintenance (TCI/DAL) as per GM(SIG)/GKP’s No. N/242/ 

2/46 Pt. III dated 25.3.74.

3. That the contents of paragraph 2 of the

writ petition are admitted to the extent that at the 
< ;

time of taking over maintenance of Rly, am eá ÁCSR 

alignment from construction organisation, the staff 

v;ho v/ere working as C.L. Asstt. Lineman in A.S. of
4 '

pay were aiso taken temporarily for maintenance 

 ̂ purposes strictly in order of seniority-cum-suitability,

— in consultation with DSTE/V/orks/GKP and DSTE/Vtorki/

. LJN v/ith the clear instructions that these staff will
/ / S r '
//^r' \ continué to remain on the books of rSTE/Works till
‘ o f  K
 ̂ \); ; further advice.However, administrative control for

day to day duties will be that of Inspector Incharge 

of Maintenance,

The petitioner No, 1 to 3, 5 7, 9 to 12

v/ere posted as C.L. Asstt. Lineman attendant, vide 

DS(P) No, E/II/283/6/Lineman dated 14.6.74, Petition^l 

No, 4 was poseed vide DS(P)'s No. E/II/283/6/Linemai 

dated 10,2.76 and Petitioner No, 8 was posted vide

DS(P)*s office order No.E/lI/283/6/Lineman dated

10/11,7,74.
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4* That the conténts of parag^aph 3 of the

VTTit petition are admitted to the extent of paragraph 

3rd above#

5. That v/ith regard to the contents of paragraph

4 of the writ petition, it is stated that as per list 

submitted by DSTEA'orks/LJN the date of appAlntrnent 

of Khalasies is as under:-

S l .
No. Ñame of Staff

Date of Date of Appoin 

Appointment

1. Shri Hasimullah 25*7*72 9*7*72

2* It Banka Singh 7.9.72 3.10.72

3. n Sri Niwas 9*10.72 18*4*73

4. II Abdul Kalim 26.7.72 18*11*72

5. n Deo Nandan Singh - 11.12*72

6* II Tribeni 10,7*72 1*4*73

7* It Radhey Shyam 9.5.72 7.9*72

8* It Ashok Kumat* Sinha 3.11*72 1 *1 .74

9* It Rajendra Singh - 1.12*72

10. II Bhrigunath Singh - 25.11*72

11* n Birahma Dep Ram - 25.11*72

I2e n Rajendra Prasad Saxena - 11.5*73

Z iZ lZ lZ lZ tZ tZ iZ tZ lZ iZ lZ j.Z lZ iZ iZ iZ lZ 2.ZiZi.Z2.ZiZ2.ZlZtZ2.Z2.ZjiZ

Áll the above staff at the time of taking 

sg over maintenance of Railway owned ACSR over head 

alignment were working as Casual Labour Asstt# Lineman 

aná the date of working as Asstt* Lineman is accepted 

except Ítem No* 6 whereas his date of working as 

Asstt* Lineman is 1*4,74 instead of 14*4*73*

6* That the contents of paragraph 5 of the

v/ritj¿ petition are admitted.
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7* That the contents of paragraph 6 of the

petition are admitted to the extent that the 

petitioners were posted under different places under 

Telecommunication Inspector (Maintenance) of DAL only 

for administrativa control for day to day duties and 

there was clear instructions in the posting orders 

that they will be continué to remain on the books of 

DSTE/V/orks as per ®íISIG)/GKP*s No, N/242/2/46/Pt.III 

dated 25.3.74,

8. That the contents of paragraph 7 of the 

w i t  petition are admitted to the extent that the 

petitioners v/ho were working under DSTE/V/orks were 

jíosted as C.L. Asstt* Lineman under TCI/ACSR/DAL
I

(Maintenance only for administrative control for day to 

day works. It was clearly mentioned in the office order 

that these staff will continué to remain on the boo^s 

of DSTE/Víorks till further orders. On receipt of final 

orders from a4(P)/GKP vide his No. Ka/254/6/29/MSM/Pt, 

IV(IX) dt. 11/12.1.78, the screening of these staff to 

regularise their services as Khalasi first is being 

arranged and under process.

9. That the contents of paragraph 8 of the 

writ petition are admitted. The petitioners are C.L*

^ \ Asstt. Lineman in revised scale of pay 210-290 and

. - 4 -  ^

henee they are regularliy being allowed annual increment 

' in scale Hs.210-290. They are not screened and henee they 

are not treated as regular Rly. employees against regular 

cadre post. As per GM(F)/GKD*s latest instructicns 

all the casual Asstt. Lineman are firstly to be 

screened for class IV c&tegory and then their services 

are to be regularised.
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10. That the contents of paragraph 9 of the

writ petition are admitted to the extent that the 

petitioner are posted in maintenance unit but they are 

considered to continué to remain on the books of DSTE/ 

V/orks and the administrative control for day to day 

duty they are considered under Inspector of Maintenance
*

(TCI/ACSR/DAL) as per GM(SIG)/DKP*s No. N/242/2/66/Pt. 

III dated 25.3.74. '

11. That the contents of paragraph 10 of the

writ petition are admitted to the extent that Eailway 

Board's letter referred by the Petitioner in this para 

conceme with the Lineman, the skilled category and not 

concems with Ásstt. Lineman the Samé-skilled category.

12. That the contents of paragraph 11 of the

writ petition are not admitted. The Railway Board’s 

letter contains in Annexure-I of petition

concems with lineman skilled worker and not with Asstt.| 

Lineman the Sami skilled woricer.

13* That the contents of para 12 of the writ

petition aee admitted to the extent that the petitioner] 

are working as Asstt. Lineman in semi skilled grade 

te.210-290 against the sanctioned posts. They are all 

semi-skilled casual staff who have attained temporary 

status on account of 6 months continuous service and a] 

these staff are to be replaced by the eligible trade 

tested hands of maintenance side which is being done.

14. That the contents of paragraph 13 of the

writ petition are not admitted. The petitioners are 

doing the job of Asstt. Lineman of Semiskilled grade 

Rs.210-290 for which they are being paid.
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15* That the contents of paragraph 14 of the

v/rit, petition are acJmitted. These are the grades of 

skiiled staff.

16. That the con ten ts of paragraph 15 of the

writ petition are not admitted. Sri Lalman Shri Noor 

Islam, Mohd, Yaseen andiRam Lal all were Lineman in 

skiiled grade 110-180 AS(260-400-RS) before absorption 

in maintenance of this División, As they were Lineman 

in skiiled grade Rs, 260-400 they are de signated as 

TOI/Line.

(1) Sri Lal Man carne on transfer from IZN as 

Lineman and posted in this División vide 

T.O. NO.E/210/1/S&T/VIII dated 19.8.7$.

(2) Sri Noor Islam carne from BSB División as 

Lineman as posted in this División vide 

CM(P)/GKP's No.»7254/6/24/Pt.III(IX) 

dated 11.9.73.

(3) Mohd, Yaseen carne on transfer as Lineman 

from MFP.

(4) Shri Ram Lal came on transfer from IZN 

as Lineman and posted in this División 

vide DS(P)/LJN*s NO.E/210/1/S&T/VIII 

dated 19.8,74.

17.
M /7

That the contents of paragraph^1 ̂^°f the

writ petition are^^^^ot admitted. TCM/Line are skillec 

grade worker in grade te.260-400 where as Asstt. Lingmj 

are in Semiskilled grade 8s,210-290. The na ture of jol 

of TCM(Line) and Asstt. Lineman are different Asstt, 

Lineman is a sémi-sk^lled staff assisting the skillej 

staff i.e. TCM(Line).^
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18* That the contents of paragraph 18 of the

writ petition are not admitted. The petitioners are 

allotted the semiskilled grade 210-290 as Asstt.

Lineman who are ó ^ ^ ^ o i n g  the job of Asstt» Lineman,
: í

(Semi skilled grade).

r

19* That the contents of paragraph 19 of the

writ petition are not admitted, All the Asstt. Lineman 

working are being charged in the same scale of pay 

Rs,210-290, there aré 22 Asstt. Lineman and all are 

placed in scale Rs,210-290.

20. That ±HBL v/ith regard to the reply of the

contents of paragraí>h 20 of the -writ petition, it is 

stated that before taking over maintenance of Rly. 

ovioied ACSR alignment from DSTE/V/orks/GKP & LJN all 

petitioners v;ere v;Orking imder DSTE/Works/GKP, LJN 

as Asstt. Lineman in semi skilled grade BsxSSSadM

Rs*75-110 and after taking over maintenance of Rly. 

owned ASCR by the Í)STE/M/LJN, the Asstt. Lineman in 

scale Rs.75410 were taken in maintenance only for 

controll of day to day duties as per instruction from 

GM(SIG)/GKP vide his No. N/242/2/46 Pt.III datad 

25.3.74.

Nov/ the matter has been decided by (24(P)/

GKe vide his lettér No. Ka/254/6/29AíSM/Pt.IV(lX)
I

dated 11/12.1.78 and according to the instructions 

contain^d in the letter all the casual Asstt. Lineman 

v/ho are de signated as Line Attendant are firstly to be 

screened for class IV category and thereafter their 

services will be regularised after passing Trade Test 

by them. The instructions from (3'I(P)/GKP are being 

followed and a list of all such Asstt. Lineman (Asstt. 

Line Attendant) has been handed over to scr,eening

section of this office.
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21• That the cont^nts of paragraph 21 of the

v/rit pe ti ti on are not admitted. To regularise their 

services sb . actions are being taken as mentioned in 

pagagraph 20 above.

Lucknow;

Datedí July 1979.

VERIFICATION

t

I, the deponent named above, do hereby 

verify that the contents of paragraphs i

of this counter- 

affidavit are true to my own knowledge, those of
A

paragraphs --- ------  ^  belicrved to

be true based on record and those of paragraphs 

^  are based on legal advice*

No part of it is false and nothing material  ̂

has been concealed, so help me God,

Lucknow:

Dated; July \ \ ^  1979.

I identify the deponent 
signed before me.

DEPONENT.

who has

ADVOCATE.

^*2 Solemnly affirmed before me on July 1979, at

ahrf&./p.m. by /\J  ̂ Pcv-cÍcmJLc^' * deponent,
v/ho is identified by Sri ----------- ,

Advócate, High Court, Anahabad, Lucknow Bench, Éockno\

I have satisfied myself by examining the deponent that 

he understands the contents of this counter-affidavit 

which have been read out to him and explained by me.
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«4 VAKALATNAMA
ífore thP Hioh cou^'t of Jurlicature a t  All

In the Court of

•Tit p e t i t i o n

Hashmullah and othprs

No. of 1979

p p tit  icners

Versus.

®!gwi8«0Pif Union of Irtóia and others Respondents

‘ í/we . B .. r .V4 ..... P iy}. •. ̂  .7"!’f ^ ^
o m c r A ' . . r a n , ^ y

lucknow.
hereby appoint and authorise Shri . línP.sb.ChaOC’r . a A ^ .

atid Krlshna Cliandia
Advócate........IVP.HnP'f'.*......................... to appear, act, apply and prosecute the

^ «  described Writ/Civil Revision/Case/Suit/Application/Appeal on my/our behalf^
5 and take back documents, to accept processcs of the Court, to deposit moneys 
•enerally to represenjt myself/ourselves in the above proceeding and to do all things 
!ntal to such appearing, acting, applying, pleading and prosecuting for myself/ 
ves.

/We hereby agree to ratify all acts done by the aforesaid Shrí. 

ífa f i j i  . Ana ctt. m u  PFjl &. K tl sjm^.. Clî  níJi^Railway Advócate,. .  l  *? ?y{ 

................................................................ ................inpursuance of this authority.

' '¡Ix  ^  WITNESS WHERE OF these presents are duly executed by me/us this............

day o f___7;?tir.ua.í‘y................ 197?.

Divl .Sianal ’& Télé .r'úfn-FñetilríPfSrí*’) 
»’ . E r i y .  lucknow.

D i v l , personnel Dfficpr 
'̂.E 7 ly . Luckni

NER—72000770 - 4,000—31 7 72
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C n n tr> i A r lr I n is t r a t iv e  T r ib u n a l  

( C i r c u i t  Lenca) Lucknov;

A p p ll c r t i  Dj.1 i. o •

'' I n  r s  I

»' l’ .A . . o . -̂28- í ¡7 (T)

o£ 1988

C  ■

V'

<

■ S j V - ^

Hash;r^jll¿¿i ciicL o t i i a r s ................. .

Varsuü

Union o f  la á ia a n f  ut^iarb •• •

o.  .  A p p l ic  an ts

• • • ppp* p e r t i e s

a'0.í .UJSTCLV^IG^J

I t  i s  r c £ c  i !^ 3 i , .3 c t £ u ll /  au b rritted  as u n d e r  í

l ’ha'c ú -io  rwcv-2 n otad  Cc*se vms l i s t a d  f o r  

hs pxing : oii 2 7# 5* i  S83 •

l 'h r'c  oa  27»d»-?33 one ^no<-her c a s e  v/as l i s t a d  

r .A .  .,q *2 6C /8 S (i') í o r  h a a r in g »

v a s t  s in c e  t i n  c o u n s e l  f o r  a p p l i c a n t s  v;as o u t 

c t c - i o i ,  tv'o v;er^ s e n t  t  irough  c

o r i  I .¿ ’* AB.jydt r o c a e s t in g  f o r  a d jo u m m a n t o í 

BJOv-2 n o ta d  ':;odi th e  c a s e s *  I*r« I* J«  R ajpu l:

h -n ca d  o v a r  o tli ¿ne ap^ l i e  r t i o n s  t o  t h e  con- 

car*i.?c; cl-*r>% u£ th e  '̂ ‘r l b a n a l  on 26»5» 1983*

T h~ t oa 27«5« ü j ,  i  .. r_,,e ?.rs ta -v . Uie c o n c e rn : 

C la rk  s a a t  o r a /  oae  F ^ r l i c e t i o n  f o r  adjoum ..!i 

i n  ;.ü*2 i 0/ 0 ó ( r )  : . i .  s r l v o s t a v n  Vt;» bnj

0-- I - c i -  Eiic o t i i3rs< bu t  ai y ho^ ' d id  n o t  se:i£ 

n^otúair a p p lic  .'itlo*: l a  x*A » ¿ 2 6 -2 7  CV) ünsniJ
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and others Vs* Uíiion of India and others*

5* That the Kon’ble 'x’ribunal on 27*5.88 adj oumed one

case T»A» lio»260-85 (!’) Srivastava Vs« Union

of India and others but disrrtissed another case T*A»  

iío*428-87 (T) and others Vs* Union of

India and others in defsult»

■y- 6» That the order dated 27<>5»88 v/as conminicated

by the Tribunal vi de its order Uo.CAT/LKO/77 

dated 15* 5«83 sarved to the counsel for ^jplicants 

on 20«ó»1983»

7o That the detealt in the case on 27*5«88 accured cÁá/ X

to abovs reasons#'^:Jie applicants* have all in- 

tention to prosecute the case and it is ejqpedi- 

ent fes gxKBSgasEito í±2a bess ssd ics in the interest 

justice thaL the order dated 27.5» 1988 dismissing

< the case in deíailt nay ba rscáLled and the case

may be resto red to its original number*

Lucknov/ C oiin sel f o r  A p p lic a n t s

Dated * 21.6.1988

VSEIi-'IC-xl'IC;

I ,  the counse i i:o r applicants do hereby v e r i f y  

th a t  the concsn ts of p?.re 1 , 2 snd 3 o f the Epplications 

are t ru e  to  my o\m knO’.;lecI$e and those of p a ra  4 ,5*  6 and

Contd ...........3
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7 are tsliavetí by re to be true» Nothing 

raateri?! h?.s Leeá conce alad and no part of it 

is falsee oo help God«

Lacíínov; S Coansel for ApplicantS

Dated i

-¿X̂ Y'3-R

:iheret‘ o r 3 ,  i t  í b  ::::3£>pect:fully prayed that 

the Tribunal nay ba plajees to r^call order dated 

27e5*1988 c3nd r^store th e  c :-s e  to its original nur er*

Luc’cnow t 

Dated

(r *C« Saxena)
Advoc ate 

Counsel forApplicants



V A K A L A T N A M A

In the Court of «i^LA/d/V»

f:A-|y>> No- Q % a -  ”*'7

........................... / ...........^ . . . r : . : .............

Versus

ir 

I/We,

^^iVyv: .. ff}:. f ... —  ... .:

. d , s  . . L , c . s . : ^ . f .............. . ^ . . ^ '

.^.Vf^'VwA*y.... T̂*;

-Ij' * l e  f ¿"V-S—̂do hereby appoint and authorise Shri................. ' / .  >rf>. fTrrT?......................................................................

Railway Advócate, . .to appear, act apply and prosecute the above des-
cribed Writ/Civil Revision/Caí>e/Suit/Applicaion/Appeal on my/our behalf, to file and take back documents, 
to accept processes of the Court, to deposit moneys and generally to represent inyself/ourselves in the above 
proceecüng and to do all things incidental to such appearing, acting, applying, pleading and prosecuting for 
mysdi^ourselves.

O  • ÍC dJJI/We hereby agree to ratify all acts done by the aforcbaid Shri....................}. .>r:Vr. ..................

................................................................................................... Railway Advócate, .

.. ............................................................................... in pursuance of this authority.

IN WITNESS WHERE OF these presents are duly executed by me/us this.....................................

jZ

NER—84850400—8000—4 7 84

<-rr
................................... r r í9 8 ..

. . . .C... Á .r .S .



*4 ^
m

'V-

; . - / c  . v 7

/>c •

V

T:_

/¿ ---

V X  .

\
tr'

v y
c

C  '  ' i  / “ i  f ;  , ;  f /  '  f >  ] / ■  ^

A   ̂ yÓO'
- ^ Á - ~  ----------------- - —  - - ^ , r p

u  3 / /  / U  ,) !>'- A  t 

f i e  ̂ b M ^

€f5'(/K. /w' y i / v X - ^  íS^

 P P ó  h  { ^ / - - \ / ^ \  ■■, ,  3"
" ^  >-í yl -, ' ■ ' ■ / -  t *

(
i

O  ve-f v y - _

V T  • 1^ V? 1 ¿  /í)̂  ' 7̂

" W  vC V£L ;̂ C ; ^  z' y  ^

5 , T h - f c

y ' l / f -  O O ^ k c í ^ ' ^ -  - { > v v A Í

íi—  ’ L > f  A*-«-

,  LS^h ,

X ^
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Reqistered

X

IN THE CENTRkL ADí.JNiSm-JIVE TRIBUN̂ í̂L AT ALLAHADAD 
CIRCUIT 3EN0H, GAMDHI BHAWAN 

LUCKNOV;

N0.CAT/CB/LKO/

ir
OFFICE -  MEMO

R egistration  No» 0^ ^  üoa
l , k ,  '

of 1937. Q /

J ^ p lic a n t *s

Verŝ fe

_Respondent *s

A copy of the Tribunales Qrder/Judgement 
dated abovenoted case is  forwarded
€or necessary a c tio n .

For DEPUTY REGISTRAR (3)
I

Encl : Copy of Qrder/Judgement dated í

^ / ñ

diíiiesh/



>p
CSKIRAL ADMINISIRAXIVS TRiagUAL 

CIRCUIT BgNCH liJCKNQW

T.A. Ho .428 Of 1987 (T)

<W.P* 116.375 O f 1979)

BaslmuIIah Applicant*

Versas

Union of India ••••• Rospondonts,

T

Han* ble Mr* Justd.ce Kanleshwar Hath« V*C,

,PtS.t.. m a c a a ---------------

(By Hon’bXe Justicc K* Hath, V.C.)

The leamed cotuosel £or the ápplicant says that the 

I>etitioners have already been pronoted to a still bigher 

pos-t and# therefore# the petltion has iMkcone infructuous 
and is not. pressed» For the stated reason# this petition 

^  is dismlssed as not pressed*

í ^

S d /- S d /-
A*M* V,C*

/Arue Copy//,

U(SBtraÍ A. r, ibunal ^ IS" ̂
L L V J i .



/ C e n tra l A d m ín is ira tiv e  T r ib u n a l
AODiTIONAL BENCH ,

23-A , Thornhiil Road, A llahabad -211001

h o , c a t ¡ a i l d ¡  y C - y y
L-'h-fd

Dated AUahatead, the

OFFICE MEMO

T Bagistration No, 7~/J of 1 9 8 7

V

• • • •  • • •  « • « • • • •  • •
-V./ c- 2¿e C

« • • • • • • « • • • • •  • • • • • • • • • • • < • • •  « « « « « A .. A PP LIC A N T,

Versus

6  0 ..RESPO NDENTS.

‘2, ̂
A Copy of the Tribunai's Order dated .......... .....................~.in the abovenoted

^ase ¡s forwarded for necessary action.

Enclosure : Copy of order dated27> í 'tiP P

 ̂ 1%
^  b ' "

í  Deputy Registrar

Q )  - í C  í'



f
IN THE CENTRAL ADrtIWISTRATIüE TRIBUNAL,

cSy- tJU.Í ̂  vv c K  M ^  O 
€5~a_ Tte£ató+i Rrrad-, -amiH£lHd=msa4-,

^  l^XÍLVO-ft vv REM,

Dated;.ycAT/ALLiy

T ra n s fe r  A p p l ic a t io n  No, ^ ■ 5 4 ^  o f  198 7  (T)

198

APPLICAiW

U E R S Y- S

W  Vv^i€v\ <i _^_RESPONDENT(S)

To, 4 ^  Rwf ^-í *

A-¿r(v

K ; > ^ k C t > y’lV-tJ\'=-TC> ,

A .  V > . < g u . C n C rt.C- £ . ^ y  ^ ' ■ ‘ • 
_____________ C'. A-. T- A - t L ( j - ,
lüHEREAS t h e  m arginai.ly  notad  c a s e  has bean t r a n s f e r r e d

V(./^\vCcv^v^V~ V4j>^
under th e

p re u is io n s  a f  th e  A d m in is t r a t iu e  T r ib u n a l  Act (Wo,l3 o f  19B5) and

r ^ g i s t e r e d  i n  t h i s  T r ib u n a l  as  aboue ,

. ______ > ^ ' I The T r ib u n a l  has f ix e d  th e
CJw' P  of 1 9 ^ ^

j f  th e  Court o f  >V^

l- O
a r i s i n g  out of t h e  o rd e r  da^ad 

D assed  b /

2
^ a c

d a te  Q f^ W ^  19 3 #  f o r  

t h e  h e a r in g  o - f  t h e  m a t t e r ,

I f  no appearance  i s  made on y ou r

b e h a l f  by y o u r s e l f ,  your p le a d e r  
o r  by someens dy ly  a u th o r i s e d  t o  

a c t  and p isad  on your b e h a l f i
c: o m a tte  r  w i l l  be heared  and dec ided  i n  your ab se n c e .

:ne

Given under  my hand and s e a l  o f  th e  T r ib u n a l  on 

_ l 9 j y j ) t a y  üf  1987 .

i. *

DEPUTY REGISTRAR,



-

The C^NT’AL ADhIWI;'’ R ,’-IVb; TRIBuAíAL,
( J. Cn )

23-A Th-.-nh.\ll Roa-y A ilah ab ad -2 1 1001.

3 f e r  A p p l ic a t io n  Wo,

________________ H « ^ y -^ w V .p .v.

o f  .98 ^

APPLICAfT

V
VersuE

.̂  c)~ S RESPONDtNTS

;cip^aSícÁ\To ..V \ ̂ - í̂ví'Ŷ f̂\í:v:̂

if

U/HEREAS tb e  m a rg in a l ly  no ted  ca sa  has been t r a n s f e r r s d
.  ̂ '' ■ — . ''l/

_____ ^ „ ,^ n d e r  th e  P im / is io n s  o f

th  : A d m in is t r a t iv e  T r ib u n a l  Act (iMo, 13 j - ’ 1985) and r e g i s t e r e d  in 
t h i s  T r ib u n a l  as  abovu»

’V N3 '> )> 3f

■ f  t h e  C o u rt o f  VV\ ~''~ \  .'?v- '\ ^

Thb T r ib u n a l  has f ix e d  th e

d a te  of ■'* ■'•' 1 9 8 ”'

:ir" :dng  cu t  o f  th e  a rd e r  d a tJd f a r  c;;ia h e a r in g  o f  th e  

m a t t s r .

I f  no appaaranco  is  

mada on y cu r  fcaha lf  by y a u r -  

s s l f j  your p lc a u e r  o r  by

c

0

ara^S ^y .tíu ly  a j t h a r i s e d  t ü

■>^  _ _

.iCü and p load  on y ou r  b a h a l f -  th s  n a t t a  it?ií¿ÍÍj./bo heaíe^ti and
1̂-

■'jcidod i n  y ü u r  a b a a n c e , , . - . - ! - .
/

Giuen under my hand and s e a l  o f ' . th a  T r ib u n a l  t h i s ,  
Jday o f  ^  t_____ ^195 „

0'

íV^M ^vC'íc’

^ WaV'- Cy,c K  w
ii ,  ̂  ̂ ^

« V.j/, •. í^‘A'vx:is\c^?r^J"

'Xo''^A

DEPUTY REGISTRAR.

m U  M c^kxívw ^ S y ^  V'

\ v ^ x \ - V Y ^

' A l -  rv'. f' Í.V v%\rj.O' ' '
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%

Before the C en tra l A dn iirdetratlve  T zib im al 
■ (C irc u it Bench) Lucknow

l^ p liq s tlo n  no*

In  re  t
l<íO. 42t>-87 (T)

o£ 1988

C - r n -

- f

H ashnaill^  snd othera
Versus

unión o f Ind iaana othars

^ p l i c a n t s

• Qpp» p a r t í es

4<

Í X -

A^rXilG/TIOi. FCR R^STCrnTlOM

It io nost re^ectfully sutsrltted as under •

Thíit thc r tu fc t ot'-d Cc j© :;gs U s t e d  for 

henrlny on z7#5*19P6*

Thet on 27*5» 1988 one another case was U s t e d  l.e* 

T*A* ¿40*260/86 (T> for hearlng*

T > 3t the ccimeel for p^pUcants waa out of

ctitlcn ̂. tí/o cppllcrtions líara sent throus^ one 

Srl I*J* ilcjput r'^ituastlng for adjournment of 

obovo noted both the cases* Mr* I*J* Recfput; 

hí^nded oVer 3x>tt» the sPi ISc rtlons to th© con- 
camed cjLork of the Tribunal on 26*5*1988*

That on 27*5*88, it ^pe ars that the concemli 

clork sánt only one fr'rll<̂ ?’'tlon for adJoummQi 

la T .A *  Uo-260/86 (T )  R*t* Srlvastava Vs* ünlj

of India antí others, Ix tt m y  how dld not se 

aaother appXiccition in T*At 426*27 (T) Hasl



►
/

and othsrs Vs* Union q f India aia3 others*

5* That the Hon’ble íPriismol on 27*5*88 a ^ o u m e d  <me

CBBO T*A* No«260->86 (t?) R*P* Srivastava Vs# ünlon 

of India and othsrs 13ut disndssed aiother cese T*A* 

*ío*428»87 (T) Haáinniilah and othsrs Vs» Union of 

Indle and othars in defeult*

G* Thrt the order datsc 27*5*88 vras coinuainicated

by the TrilDunEl v iá é its oider ̂ o*CAT/LKO/77 

dated 16*6*88 servad to the counsal for ^pllcants 

on 20*6*lS)88*

7* Thrt thp; def giilt liji tha casa on 27«5*83 «ccured

to eSjova reasons^'Jrhe ^pUcsits* hsve aXl la­

ten ti oí? to proseciito thn casa ffiid It is ©xpsdi- 

ent 'td tka isiuss. âuak i£lc ics in the interest

justice that the orcer datad 27*5«1988 disndssing 

the cass in dafxJLt msy r^cíiled and the case 

raay be restored to its original nuinbsr*

Lucleiow Counsel for Applicants

Dctüd * 21*6.19CS

ICI  ̂ '10

~ 2 —

I, the coun^el for cappliceats do hereby verify 

that the contenta of pora 1# 2 and 3 of the aspplications 

are true to «y cwn teicjwled^ and those of para 4#5* 6 and

Contd*****3



» 3 -

1 ex© belleved by m© to be true* Nothing 

material has been concéaled and no part of It 

I b falsa* So help roo úoá*

■I

LucJcnovi f 

DGítecl í ^ í - C, . S

C0imsel for Appllcant

m v k Y m

• r ^

líliiQrsfora# it io «eBpcctfully prayed that 

tho Tribunal may bo plocíce i:o recall order dated 

27*5* 1988 <má r^storo the C ’̂se to its original number*

Lucknow í

Dated í S^ f . 4 *<95

(a*C« Saxena) 
Advócate 

Couní e l  forApplicants

V



Reqistered

>r\A
i

IN THE CENTRaL áDi\JNlSTR-JIVE TRI3UNi\L AT ALLAHADAD 
CIRCUIT DEICH,GANDHI BHAW*^N 

LU3KN01Y

No .CAT/CB/LKO/ Dated :

OFFICE - MEMO

Registration No, Q^A-, ,|2p
T A .  '

of 1 9 3 - ^ ^

. :-iashullah _^plicant *s

Vers<4s

.U.aix:>o ..ci.£_T ia. JRespondent *s

A  cópy of the Tribunal*s Qrder/Judgement 

dated ?n . «g In the abovenoted case is forwarded

f)or necessary action.

For DEPUTY REGISTRAR(af

Encl : CopY of Qrder/Judgement dated

d j á e s h /

( X

0 ^ ‘ .




